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Writter Answers

111. Vinod Paper Mills Limited .
112, Van: ' Dy,
Limited.

and Chemijcals

113 V&7 i-Jdustries Limijted.
114. Vinayaia Synthetics Limited.
(Shares ac-uired after assuming offi-
ce as Member, Company Law Board)
115. Dauralz Organics Limited.
(3) Sl:; € B. Mehta, Member Com-
pany Low Board, Bombay

Doesz nst nold shareg in any com-
pany.

Review «f Advocates Act, 1961

7056. SHRT TULASIDAS MAIIT:
Wil (ke PRTME MINISTER be pleased
to state:

(a) whethey Government proposc to
review the Advocates Act. 1961

(b) whe har such a suggestjon  has
been made b, the Bar Council of India
or he Bar Courncil of any State:

(c) what =@ the pames of the Bar
Courncils which have made such recom-
mendaticas; and

(dy wh-_ is in brief, the
thes. suzxzsvions?

nature of

THE MINISTER OF STATE IN THE
MINISTRY oF LAW, JUSIICE AND
COMPANY AWFAIRS (SHRI H. R.
BHARDWAI): (a) and (b) No, Sir.

(¢) anl (4) Dp not arise,

Counsels -proinfed by Certral Govern-
ment in Bombuy and Hyderabad — High
Courts

7057. 4RI G PRATHAFA REDDY:

[ 12 MAY 19941

l

i
!
i.
{

to Questions

32

Will the PRIME MINISTER be pleased
Lo siate.

“a) thy numeer and uame. of Coun-
sels Pired wnd uppointej by the Cen¢ra!
Gorernment in the various Beuches of
the Bombay and Hyderabad High Courts
durjng rhe last three yenrs;

{by the tetal amouns puid as fees (o
¢ach of them during the same perjod:

{¢) whether any evaluaijon of fheir
performance has been done; and

(d) if so. what are

the
the vent?

findings

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H R
BHARDWAI): (a) The information is
furnighed in Statement-I (See below).

(b) A statement showing the amount
of fees paid to each of the Government

counsel who appeared before the High
Court  of Bombay at Bombay dur-
ing the pas; three year. is given in

Statement-1T  (See below). As re-
gards the cases before the Benches at
Aurangabad, Goa and Nagpur of the
Hign “ouit of Bombay and before the
Hich Court of Andhra Pradesk at Hyde-
rabad. the fees are paid directly to the
Government cOunse! by the concerned
Ministries/Departments/Governmen; Or-
ganisations whp engage the counsel and
this Derartment Jdoes notr maintain the
details of <uch payments made to the
counsel.

(¢) and (d) The performance of the
rone! counsel is reviewed from time
+, time and, based on such reviews, ne-
cessary oction for the continuance, up-
aradation or removal of the counsel, is
taken up by the Department.

Staternent-1

Names cf the counsel appointed Juring the last thred years before the high Courts of Andh ra

Prade« ¢ nd Bombay.

S.No. Nime of the High Court

1 High Court of Andhra Praesh, Hyderabad

Name of the Counsel

1. Shri I. Koti Reddy.
2. Shri Prahlad Reddy.




